CEN TRAL ADWINISTRATIVE TRIBUNA P RIN CIP AL BENCH

Deh. No.2233/1997

New Delhis this the 025 > day of September,1598,

- HUN'BLE MRs Se Re ADI GE, VICE CHAImaN(A).

promla Davi, ‘

/o Late Sh, Janeshuar Mistri,

R/0—°Z-256/292, Gali N0045

Gestanjali Park,

West Sagarpur, ‘ ‘
New Dalhio ) ‘ o oooe.mplicantéh

(By adweate: shri U, Srivastava)
Varsus -

Union of India, - _
through . ‘

< .. : the Secretary,
' Ministw of Labour,
Gowvts of Indis, : ,
New Delhi. s0esaac Respondents.

(By . Adwcate: shri RV Sinha )

~030ER
HON'BLE MR, S, R, ADIGE, VICE CHAT1aN (),

foplicant seeks re engagement and grant

of temporary statusd

2, adnittedly applicant had filed 04 No.2859/9
impugning the teminlati’on of her sarvices in july,‘
1990 by a vegbal order and seeking reengaganén% and
'ragularisatibn o That ﬁd,uas disnissed on merits
'~ by ordsr da.i;ed -2‘!{&69{;3 T(Annexu‘reugz). Thereaftarp,
“epplicent filed Oa Now 2145/95 secking consideration
for appointment as é Casual Labour against freshers
and outsiders, That _I_Jg'uas. disposed of by order
dated 6.2,96 (mnexure-a4) ui‘th a dirsction to
respondents to cons/:ider aﬁd dispose of her
rEp reéentapian dated 7\;5.955.. Now spplicant has come up
with this third Oa.
)
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3. ~In their reply to thi:s _4-Tezpondents
deny rur'a:.pt of appllcant's rep rasen%at on datead
7.3.95, They also deny applicant s avement
contained in para 4.11 of this 0 that she has
wrkad with them on daily wages from 7,10.96
till 13,8/97 and contend that she worked with
them as a daiiy ra%;ed coolie only From 7.10,96
till 7.11.96, which montention has not besn

challenged in any rejoindere g

4o In so far as applicant's claim for
témparar? status is caricemed, in neither of tha
previous tuw Uﬁs nor indeed in the presedt ons
has sha bos? able to sstablish that she has

put in the necessary number of days of gnn,‘tinuous

' ~.sa»:c:»\.cic:ta for grant of temporary status undor the.

Casual Labourers(Grant of Temporamy Status &
Regularisation) Scheme, 1993, as regards his claim

for reengagement, she has mentioned the name

~of threg nersons in para 4,/13 of her 0p who, she -

states, wers junior and cutsiders and uwars

e’ngage‘d to her exclusion, but respondants have

<

stated that they Qere engagad only for 90 days

in 1996 and 1997 for pouring water in office

coolers 'during the summar season an'd thelr servicas
wers dl:pensed with oncs the period was ovar and
this ava.ment has also not bsm denied in any

rejoinder.

5,  In the result, this OA is disposed of
with the direction that subject to availability

“of work when rquondehts are considering engaging

casual labourers, applicant's case shoul d alse

Y



A

. \lo

be considersd by then in preference to outsiders
and those with overall lesser langth of past
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